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ORDER

aoc.i.00.00000.0-0"000040-‘00'|ooc00.0‘.000

gi:

Mr B.K.Sharma for the applicants. .

Mr A.K.Choudhury,Addl.C.G.S.C for
the respondénts, on notice.

Lteave to file single O.A. granted.

The applicants feel ‘aggrieved by
the dBClSlOﬂ of the respondents to recover
the amount pald to them for the period _/
from 1.4.93 to 31. 5.95 towards SCA(R.L).
That stapw;% taken pendlng clarlflcatlon
from the " Mxnlstry of Def‘ence. The questJ
needs cons;deratlon.

0.A, admitted.:8 ueeks for written - .
statement. ﬁending further orders the
operation of'the orders contained in
letters dated 26.7.95 and 31.7.95 is
bereby stayed with liberty to the respon- .
dents to apply Fofhvacating the order or
its modification as and when advised.

Adjourned to 13.11.1995 for orders,
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Member . Vice=-Chairman
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25.4.96

DV Soniea Q_LJ?OJ\AA;\ B~
26y -

Mr AK. Choudtury, learned Addl.
C.G.S.C. is present.

M”t:'S..Sar'ma isv pfésent for Mr B.K.
Sharma, learned counsel for the applicant.

Written statement has - been filed.
O.A. ready for hearing. |

List for hearing on 7.6.96.

Member
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7.6.96 Mr. K.Bhattacharjee for the applicants.
Mr. A.K.Choudhury, Addl. C.G.S.C. for the

respondents.

. Hearing ad'oufned to 25.6.96.
‘/V/"‘l?'wm 7 ) ‘ -

Fu Lk S

JD Membeg\%J) ~ Member (4)
2| | ;
trd ;

- 25=6-96 Learned counsel Mr.B.K.Sharma for the
applicant. Learned Addl.C.G.S.C. Mr.A.K,Chou-
dhury for the respondents.

List for hearing on 5-7-96 before Single
.Be_nch. l
P Member

1




0.A.No. [§ 2/94( L

5.7.96

Mr K.Bhattacharjee for the applicant.
Mr A.K.Choudhury,Addl.C.G.S.C for the
respondents.

mmi%% both the counsel heard

and concluded. Judgment reserved.

b

Member

Y
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OFFICE NOTES DATE _ . COURT's ORDER

12.7.96 Mr.A.K.Choudhury, learned Addl.C.G.S.C. present
t
and informs that Mr. K.Bhattacharjee has some
personal difficulties today and requests for

- listing the matter in next week.
List on 17.7.96 for hearing ('For being
'spoken to'). ‘ {
Member

trd

1L7B5> counsel Mr\ K.S. Bhattacharjee for the

and Addl. C.G.S.C., Mr A.K.

-

of the Central
of his contentiony
Colnpensatory  (Remote  Locality)

the

ing was ovqr it was noticed that

No.1821) (i

of India and others " Sonar and\ others)

received. This order could not be discussed
the course of hdaring. Hence
opportunity to the| both the side

been placed for being spoken to.

s

e . . .
. ouncel for

T - . N _ Afrar hearinoe the
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0.A.No.168/95

L

17.7.96 Learned counsel Mr K.S., Bhattacharjee
for the applicants and learned Addl. - C.G.S.C.,
Mr A.K. Choudhury for the respondents. | |

In the course of submission during the
hearing of  this O.A., learned counsel Mr
Bhattacharjee appearing for the“ applicants in the
O.A. had placed reliance among others on the
following' orders of the Guwahati Benéh of the
Central Administrative Tribunal in support of his
contention that Special Compensatory (Remote
Locality) Allowance is admissible simultaneously
with the Field Service Concession to the éivilian
employees working under the Military fingineering

Service:

1) Order dated 29.3.1994 in O.A.No.48(G)/89

- D.B. Sonar and others -vs- Union of India.

2) Order dated 30.8.1994 in O.A.No.174/93 -

Satish Ch Omar -vs- Union of India.

After the hearing was 'over it was noticed ;
that the order dated 25.4.1996 passed by the Hon'ble |
Supreme . Court in SLP (CC No.1821) (in- Union
of India and others -vs- D.B. Sonar and others)

_M.érising from order dated 17.11.1995 of Guwahati
Bench in R.A.N0.3/95 in 0O.A.N0.48(G)/89 had been

' treceived. This order could not be discussed during

I 'the course of hearing. Hence in order to give

« [ opportunity  to the both the sides the O.A. has
been placed for being spoken to.

]

‘ After hearing the counsel for the parties

I'" it is ordered that the judgment in the 0.A. already
i1 heard will be delivered after receipt of the final
-order from the Hon'ble Supreme Cgurt in the above
mentioned SLP, namely, Union of India and others

-vs- D.B. Sonar and others.

Copy. of the order -may be furnished

| to the counsel for the parties.

;o | ) éL
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25.6.97 ) None present. List for hearing on 6.8.97.

Member

nkm

é«'g«c))’% \:MIW. & "7/@'@\59 ‘
7y AS .

20.8.97 Heard Mr K.Bhattachar jee for the
applicant and Mr A.K.Choudhury, learned
Addl.C.G.S5.C for the respondents.

Counsel of both sides have comple-
ted their submissions. Hearing concluded.

Judgment re seryed .
M&r

Judgment and order pronounced.
Appli'cation is disposed of in terms
10«9-97 of the direction contained in the
order, No order as to cosis.

. Meméer
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.o CENTRAL ADMINISTRATIVE TRIBUNAL - -
"o GUWAHATI BENCH ::: GUWAHATI=5, . '
. { .
} 0.A, NO. 168/95. 183/95, 184/95. 185/95. 186/95. 187/9
P “ ook
% 188/95, 189/95. 190/95, 191/95. 192/95. 193/95. 194/9
195/95. 196/95, 197/95 .
DATE OF DECISION 10-9-1997.
—— ,7, ’ | v \
Sri K.Bhattachar jee. S "ADVOCATE FOR THE
~ PETITIGHER (S)
VERSUS .
Union of India & Ors. | RESPONDENT (8)
L) \
Sri A.K.Choudhury,Addl.C.G.S.Cs ' ADVOCATE FCR THE
ihA _ S.5.C. ©. " RESPONDENT (S)
\ _
THE HON'

BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER.

‘THE HON'BLE

whether Reporters of local papers may be allouwed to
cce the Judgment 7 : o

To be referred to the Reporber or not 7 N
Whetner thelr Lordshlps uish to see the fair copy of -
the.judgment 7 ~

Whether the Judgmcnt is to b€ circulated to the other
Benches 7

Judgment delivered by Hon'ble administrative Member
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0.A.No. 168 of 1995.

Sri Tikendrajit Brahma & 23 others
- Versus =~

Uniog of India & Ors. o .
O.A.No. 183 of 1995. _

\ Sri Gangadhar Kalita & 18 others .
- Versus - '

Union of India & Ors. ; .

O.ALNO. 184 of 1995

sri Baikuntha Das & 14 others S
- Versus = |

Union of India & Ors. | .

0.A.NO.185 of 1995.

sri P.R.Rajak & 11 others - .
- Versus = ]

- Union of India & Ors. _ o .
‘OesA.NO. 186 of 1995.

Sri K.K.Choudhury & 26 others e
- Versus =
Union of India & Ors. ' ‘ .
Q.A.NO. 187 of 1995. » A
Sri Tapeswar Singh & 16 others e
- Versus - :
Union of India & Ors. o .« e

C.A.NO. 188 of 1995.

Sri Prem Kumar Baishya & 23 others .
- Versus = ' |
Union of India & Orse. . ‘ .

0.A.NO. 189 of 1995.

5ri Mahendra Kumar Das & 21 others e
- Versus -

Union of India & Orse S .

N

CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.
Date of Order : This the 10th Day of September,1997.

o Shri G;L.Sang;yine;Administrative Member .

. Applicants

*

. « Respondents

. Applicants

. .Respondents

» Applicants

. «Respondents

oApplic ants

. e Respondents.

. kpp licants .

« o Respondents.

L 2

Applicants

. Respondents.

.Applicants

*

‘'« Respcndents

+ <Applicants.

. .Respondenté

contdaes..2



QeAe NOo 190 of 1995.

sri Narendra Pandey & 27 others. +« + o Applicants
-VS- ‘

l.Union of India
represented by the Secretary to
the Govt. of India, Ministry of
pefence (Engineer-in-chief Branch)
Army Head Quarters, New Delhi.

2.The Chief Engineer
Eastern Command, Headquarter.Calcutta.

3. Garrison Engineer,
859 Engineer Works Section
C/O 99 AQPOOO

4. Controller of Defence Accounts,

Gauhati . « « + Respondents
QC+AsNCe 191 of 1995.
Snl Rajat Kanti Dey & 24 others . e« « « Applicants.

- Versus =
1. Union of India

2. The Chief Engineer, .
Eastern Command,
HeQo Calcutta.

3. Garrison Engineer,
859 Engineer Works Section,
C/0 99 A.P.C.

4. Controller of Defence Acccunts,

Gauhati | .~ « « o Respondents.
O.A.NO. 192 of 1995. | | -
Sri Jugal Das & 24 others « « o Applicants

- Versus =~
1. Union of India

2. The Chief Engineer,
Eastern Command H.Qe.
Calcutta.

3. Garrison Engineer,
859 Engineer Works Section
c/o 99 A.P.O.

4. Controller of Defence Acccunts.
Gauhati-. _ « « oRespondents
O.A.No. 193 of 1995. ,
Sri Ananda Ch. Sarma & 22 others o o Applicants
- Versus - ' -
1. Union of India

2. The Chief Engineer,
Eastern Command, H.Q.
Calcutta.

3. Garrison Engineer,
859 Engineer Works Section
C/O 99 A.P.O. « « « Respondents

lcontd ee 3
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0.A.NO. 194 of 1995
Sri Anil Ch. Sarkar & 23 others. e ¢ o Applicants.
- Versus =
1. Union of 1India

2+ The Chief Engineer,
Eastern Command H.Q.
Calcuttae.

3. Garrison Engineer,
859 Engineer Works Section,
C/0 99 A.P.O. '

4. Controller of Defence Accounts

Gauhati. ‘ + « « Respondents.
C.A.No. 195 of 1995. ‘
William Smith & 21 others o e « o Applicants.:

- Versus -
1. Union of India

2. The Chief Engineer,
Eastern Command H.Q.
Calcuttae.

3. Garrison Engineer,
859 Engineer Works Section
C/0 99 A.P.O.

4. Controller of Defence Accounts,

Gauhati . e « Respondents
O.he NO. 196 of 1995. ‘
Sri Someswar Bhuyan & 24 others e « o Applicants

- Veraus =
1. Union of India

2. The Chief Engineer,
Eastern Command H.Q.
Calcutta.

3. Garrisorn Engineer,
859 Engineer Works Section C/0 99 A.P.O.

4. Ccontroller of pefence Accounts.

Gauhatl .
O.A.No. 197 of 1995.
Sri Cc.K.Janardhar & 24 others + « « Applicant
- Versus - ) ‘
JUnion of India & Others + « o Respondents

2. The Chief Engineer,
Eastern Command H.Q.,Calcutta.

3. Garrison Engineer,
859 Engineer Works Section C/0 99 A.P.C.

4. Controller of Defence Accounts
Gauhati . « « o Respondents

Advocates for all the applicants : Sri B.K.Sharma &
. K.Bhattachar jee

Advocate for all the respondents : Sri A.K.Choudhury,
kddl .c.GO s.c -

contd..4



G.L.SANGLYINE,ADMINISTRATIVE MEMBER,

The applicants in the above mentioned 16 (sixteen)
Original Applications are employees under the Military
Engineering Service and posted in varicus places in the
State of Arunachal Pradesh. Permission to submit combined
applications had been granted. Facts and law involved in
these applications are same and therefore, for the sake
cf convenience the Original Applications are disposed of
by this common order.

2. The Special Compensatory (Remote Locality)
Allowance was paid to the Defence Civilian employees
posted in the NEWLY DEFINED FIELD AREAS and MODIFIED
FIELD AREAS with effect from 1.4.1993 vide Ministry of
Defence No.8/37269/AG/pPs-3(a)/165/D (Pay/Services)
dated 31.1.1995 as follows

*1) Defence civilian employees serving
in the newly defined field areas will
continue to be extended the ccncessicn
enumerated in Annexure 'C*' to Govt
letter No.A/02586/AG/PS 3(a)/97-5/D
{Pay/Services) dt 25 Jan ‘64. Defence
civilians employees serving in Newly
Defined Field Areas will continue to
be extended the concessions enumerated
in Appendix *B*' to Govt letter No. AP
25762/aG/ps 3(a)/146-5/2/D(pPay/Services)
dt 2nd March 1968.

ii) In addition to above, the Defence
civilians employees serving in the

newly defined Field Areas and Modified
field areas will be entitled to payment
of Special Compensatory (Remcte Locality.
Allcwance and other allowances as
admissible to defence civilians as per
the existing instructicns issued by

this Ministry f£from time tc time."

The date of effect of the above crder was substituted
by corrigendum No.B/37269/AG/PS-3(a)/1862/D(pay)/Services)
dated 12.9.1995 as below

“These orders will come into fcrce
wee £ the date of issue of this letter

contd...f;



namely w.e.f. 31.1.95. In other words,
no recovery will be made on account

of concessions like free rations/free
single accommodation etc. already
availed of by befence Civilians as part
of Field Sservice Concessions from

1.4.93 to 31.1.95. similarly, no payment
on account of SDA/SCA/SCA(RL) will

also be made from 1.4.93 to 30.1.95."

 Further amendment had been made to the letter dated

31.1.1995 above vide Ministry of Defence letter No.B/
37269/AG/PS-3 (a)/7800D(Pay/Services) dated 17.4.1995
insofar as it relates to employees ﬁosted in the Newly

Defined Field Areas and.néwly-defined Modified Field Areas
as below
"The Defence Civilian employees, serving
in the newly defined mcdified Field
areas,will continue to be entitled
to the Special Compensatory (Remote
rocality) Allowance and other allcwance
as admissible to defence Civilians,
as hithertofore, under - existing
instructions issued by this Ministry
from time to time. However,in respect
of Defence Civilians employees in the
newly defined Field Areas, Special
Compensatory (Remote Locality) Allow-
. ance and other allowances are not
concurrently admissible alongwith
Field Service Concessions."

3. Heard Mr K.Bhattachar jee, learned.counsel for the
abplicants in each Original Application and Mr A.K.
Choudhury, learned Addl.C.G.S.C for the respondents. The
applicants are Defence civilian employees posted in
various places in Arunachal Pradesh and according to the
respondents, the applicants were enjoying Field Service
Concessions facilities (FSC for short), namely, Free
Ration, Free Single acccmmodation etc. provided by the
respondents. Therefore, in terms of the aforesaid letter
dated 17 .4.1995 they are not entitled to the payment of
Special Compensatory (Remote Locality) Allowance, &%L%or
short, in addition to FSC. accordingly the amount of SCARL)
paid for the period from 1.4.1993 to 31.1.1995 was not

contdeece. 6



admissible to them and was ordered to be recovered.
tearned counsel Mr K.Bhattachar jee submitted that the
contention of the respondents is not sustainable. In S.C.
Omar vs. Garriscn Engineer (1995) 30 ATC 763, the
Tribunal had held that SC§?¥5 admissible in addition to
FSC. In many other cases such as O.A.NO.124 and 125 of -
1995 etc. Defence civilian employeces posted in Nagaland
- )
the Tribunal had allowed payment of sc&?’rurther. in
Union of India & Others Vvs. B.prasad, B.S.0 and others,
1997 so¢ (1&S) 1055, the Hon'ble Supreme Court had held
that upto 17.4.1995 Special Duty Allowance and Field
Area Special Compensatory (Remote Locality) Allowance
are admissible together. Thus the applicants are
entitled to payment of SCAQL).
4. The cause of action arose out of the order
No.Pay/01 dated 26.7.1995 issued by CDA, Gwuhati, that
is Controller of Defence Accounts, Gauhati and the
order dated 31.7.95 issued by the Accounts Officer of
the area Accounts Office, shillong. A tussle was going
on between the administrative authorities of the
respondents 1 to 3 in one hand and the audit and Accounts
authorities on the other over the question of payment
‘(R¢) -
of SCALalongwith FSC. The CDA, quhati wrote in his
No .pay/01 dated 26.7.95 :
“In view of pending clarification
regarding application of provisions
of Min of Defence letter dt.31-1-95
and 17-4-95 payment on account of
SCA(RL) for the period 1-4-93 onwards
already made is irregular and unau-
thorised and requiring recovery in
lumpsum from the ensuing pay bills
without any consideration and inti-
mated to this. A0 Shillong has

already been instructed to effect
recovery in lump-sume.

contd,..gp
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As per Min of Uef letter dated 13-f¥95

certain Area of Arunachal Pradesh have been
classified both Field and Modified Field Area
as well. Please intimate specific authority
classifying your office location in Modified
field Area. If located in modified field area,
facility of FSC may be stopped forthwith and
recovery if any from 1-2-95 on account of cost
of Free Ration/Single accommodation may be
effected before allowing SCA(RL).

In future advice of your AAO CE on financial

matter may inveriable be accepted to avoid any
com=lication which has arisen now."

The Accounts Officer, Shillong followed it up as below:

"the recoveries may please be effected from
the concerned indirected involved in the
following bills to comply will be directive
of the CDA Guwahati.

1) 01/Cash/30 dt.29-5=95, :
2) 01/Cash/31 dt. 29-5-95.

3) 02/Cash/73 dt. 27-5=95.

4) 03/Cash/51 dt 17-5=95

§) 05/Cash/19 dt. 26=5-95

6) 01/Cash/71 dt.30-6=95

The s pill bearing voucher No.01/Cash/
69 dt. 29-8-987 ? Yayment of 9{Gass

on account o
is returned unpassed for the reason stated
above."

Operation of the above two orders have been stayed by
the Tribunal at admission of the present original appli-

cations. _ _
S5e The decision of the Tribunal in S.C.Omar(Supra)

was based on the its decision in D.Be.Sonall and others.
SLP No.17254 of 1995 filed by the respondents was dismi=-
ssed by the Hon'ble Supreme Court on 24-~7-1995 with
liberty to file Review Application. Review Application
No.18 of 1995 filed bj the reSpondents was dismissed

by the Tribunal on 20-11~1995. D.B.Sonat and others,

RA 3/95(0.A.48/89)and RA 4/95(0A 49/89) and some of the
other cases referred to by Mr.K.Bhattacharjee were
subject matter in Union of India and others vs.
B.Prasad, B.S.0 and others(Supra). The aforesaid

letter dated 17.4.1995 was under consideration

by the Hon'ble Supreme Court in that case. The

Hon'ble Supreme Court had held in the Order dated

gontd/-g;
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17.2.1997 in that case that upto 17 .4.1995 the emplcyees
are entitled to both the Special Duty Allowance and

the Field Area Speéial Compensatory (Remote Locality)
Allowance and thereafter to only one Special allowance
in terms of the aforesaid order dated 17.4;1995.Further.
as regards payment of Special Duty Allowance to Defence:
civilian employees posted in Field Areas and in Modified
Field Areas the Sovernment was directed by the Hon'ble
Supreme Court to modify the order dated 17.4.1995 and
issue the necessary corrigendhm. It was also directed
that‘Union of India is not entitled tc recover any
payments made cf the period prior to 17.4.1995. In the
impugned order No.Pay/01 dated 26.7.1995 the CDA had
referred to the letter dated 13.1.1995 issued by the
Ministry of Defence classifying certain areas of Aruna-
chal Pradesh as Field Areas and Modified Field Areas

and scught clarification as mentioned therein. Mr A.K.
choudhury, learned Addi.C.G.s.c submitted that classi-
fications of areas were made under letter dated 13.1.1994
and ﬁot dated 13.1.1995. Mr K.Bhattacharjee submitted
that the applicants were posted in Modified Field Areas.
Apart from this clarification, the CDA also sought
‘elarification regarding the aforesaid order'dated

17 .4.1995. The impugned actions of the CDA and the
Accounts Cfficer were taken bf them pénding clarification
" of the order dated 31.1.95 and dated 17.4.1995 by the
authorities under the respondents No.l to 3. From the
impugned order No.PM/1/306-CI dated 31.7.95 issued by
Area Accounts Office, Shillong the recovery crdered

to be made relates to the payment of Special Compen-

satory (RL) Allowance made from 4/93 to 1/95 through

Contd eee
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the vouchers mentioned therein. In some of the original
applications under consideration however, the CDA,
Gauhati was not made a respondent while in all the
Criginal Applications the Accounts Officer, Area Accounts
Office, Shillong was not made a respcndent. In the facts
and circumstances stated above the respondents 1 to 3

are directed tc communicate to the CDA, Gauhati the
clarifications soughi for by him in the impugned order
dated 26.7.95 as mentioned above as socon as it may be
possible. On receipt of the éommunication from the
respondehts the CbA. Gauhati shall take appropriate action
immediately. Till such action is taken by him, the
operation of the impugned orders in each Original

Application shall remain suspended.

With the above directions, the original applica-

- tions under consideration are disposed of. Nc order as

to costs.

A M“}
( G.L.SANGL/{INE ) ’79‘7/ 7%
ADMINISTRATIYE MEMBER
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_'WSTRATIVE TRIBUNA : GAUHATI BENCH

ik

gthe\ bry

Original Application No.ubz /95,

IN THE MATTER OF

%ri Tikendrajit Brahma and Others.

eees Applicants S

Union of India and Others.

eees. Respondents.

It is respectfully submitted for the

applicants = . |

1. That .the applicants have submitted a joint
petition secking relief of payment of allowances
and service benefits as' admissible to civilan
central government employees in terms of Office
memoranda dated 14-12-83 and 1-12-88 of the

Ministry of Finance(Deptt. of Expenditure) of Govt,.
of I'ndia.

2) That from facts of the case, it would be
clear that all the applicants have a common cause
and interest in it and as such the joint applicabion
deserves to be entertained as provided by Rule 4(5)

of the procedure Rules.

In these premises it is prayed that the
Hon'ble Tribunal may be graciously pleased to permit

filing of single application by all the applicants
jointly for ends of justice.

Dated the 31507.%x.9y" \é -
.C(

T Q. w cA J\j‘(l- > ahus
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ZPPLICABION UNDER SECTION 19 OF THE ADMINISTRATIVE
-\ . TRIBUNALS &CT : 1985

Title of the Cas e.'g &ri Tikendrajit Bhahma

& Others.
XYy Applicants I

Union of India & Others.
eessRespondents,

INDEX

81, Noe Description of documents relied upon Page N

1. Application | N 1=
2. Annexure A : QOQEES Letter dt.26.1295 11*-1L
3. Anmnexure B 3 Letter dt.,31,7,.95 13-m
4, annexure A : Copy of Memo dt, 14-12-83 I §-14
S. annexure B : Copy of Memo dt. 1-12-38 15-17

Note 3 Other documents referred to in the applicatio

‘are seized and possessed by and happen to be
in the control, custody and power of respon-
dents being correspondence exchanged in

official chanri,el and may be required to be
produced by respondents,

4
SIGNATURE OF APPLICANT

FOR USE IN TRIBUNAL'S
OFFICE 3

DATE OF FILING

SIGNATURE
DU FOR REGISTRAR 3




1.
2.
3.

4,

56
6e
T
8e
9.
10.
11,

12,
13,
14,
15,

16.
17.

18.
19,

20,
21,
22,

23,

24,

Sri

Sri
Scd
Sri
Sri
Sri

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL s GAUHATI BENCH:

Tikendrajit Brahma son of Late Bhabendra N, Brahnm
GeKe Saikia son of Late Bhagiram %aikia,
R.8. Prasad son of V, Raghavan,

M.P. ‘Y'adav son of Late G.pJadav,

i R.C.Pilley son of $ri Shreedharan Pilley,
i P, Keot-son of lLate Banti Keot,
i K.C. Das son of &ri 3.C.Dass,

V.K, Verma son-of Late Gopaljee Varma,

i Babi Ram Miry son of %ri Deo Ram Miri,

Kashi Nath son of $ri Jagar Deo,

Sher Bahadur.son of 3ri Jeetu Lama,
BeBs Gurung son of Sri Ram Ps Gurung,
H,P, Rabidan son of %ri Paras:Rabidan,
T.D, Joshi son of §ri B.N, Joshi,

R.B. Subba son of Late Dal Bkhadur,

C.K. Machakury son of $ri $aya Ram Machakury,
Gorakh Ram son of Late Munna Ram,
Ganesh Mahato son of $ri L,D, Mahato,

Ram Nath Thakur son of Late M, Thakur,

GeCo Mahétq son of Late Dorati Mahato, -

Parsu Ram son of Late Mukti Nath,

Be.D. Majhi son of 8ri Zakshaman Majhi,
H,C, Bania son of %ri Mahiram Bania,
N, 'Boro so of 8ri Jati Boro,
‘ eeses all employed in Chindit
Top EM Maint Cell

under the =



-
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#N\

&

under the Garrison Engineer,
859 Engineer Works Section C/0.

99 A.P.O. | evscoe Applicants.

-,

- Versus -

i. Union of India
represented by the Secretary to
the Government of India, Ministry
of Defence (Engineer-in-Chhef's.

Branch, army Head Quarters), New Delhi

2. The Chief Engineer,
Eastern Command ®.Q.,
Calcutta. . |

3. Garrison Engineer,

859 Engineer Works Section

c/0 99 A.P.O.

seeeses Respondents .

DETAILS OF &PPLICATION s

1, Particulars of order against which the application
is made -
Letter No. PM/1/306- CI dt. 31,7.95 issued by

Accounts officer directed to recovery special

compensatary‘ (CRL) allowance from 4/93 to 1/95.

2. Jurisdiction of the Tribunal .

The applicants declare that; the s'ubject matter of

the orderecee...3/

Tileleavipih Renloe,
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the order against which they want redressal is

within the jurisdiction of the Tribunal.

3.

4,

" Limitation s

The a@plicanté' further declare that the applicatio
is within the limitation period prescribed in
Section 21 of the Administrative Tribunal Act,
1985, |

Facts of the case

1) | That the applicants are civilian defence
enploy ees of Military Engineer .Serviceé Depart- |
ment employ ed under the'responfients' and as such
the applicants are posted to work at high altitu-
des of arunachal Pradesh, a hard, remote and
costly area where necessities and essential
services of life are very scarce and are available

only on paying abnorma‘liy high prices,

2) That the‘Central Government ordered for
payment of s;peeaiﬁﬁﬁ d@kﬁz #Rgl special compensatory
(Remote locality ) a;lqwancés to its employees
posted in the North-eastern Region of the country
to agtract postings to this remote and costly

locality. The £igld service concessions were -

-~

extended to the civilians by the Government of

o—

"India, Ministry of Defence vide their letter

dated.....s‘--‘04/

TU By h thdes



dated 25~-1-64 as amended from time to time. The

L

applicahﬁd}d are in rec eipt of Modified field

s'ervice concessions., $imilar concessions are also
being paid to GREF staff posted to thig area,

3) . That the need for attracting and retaining
thé servicae of competent staff for serx}ice in the
North Eagtef,n' Region compri‘sing the seven states
inclu_diné Arunachal Pradesh was engaging attention
of the Government and with a view to feview the
sxisting allowahces and service benefits to employ ees
posted in this region, a committee under the
Chdirmanship @pe@has of Se’cretary, Departrﬁent of
Personnel & administrative Reforms was appointed
and after considering carefully the recommendations
of the Committee, the President of India was pleased
to decide in favour of allowahces and benefits
being continued as modified by Government of India
Office Merorandum NO. 20014/2/83-E.IV of Ministry
of Finance (Department of Expenditure) issued on
14-12-83, Subsequent theresfter another office
Memorandum being No. 20014/16/86/E.IV/E. II(R)
dated 1-12-88 was issued making some improvements in

allowances and facilities to enplovees posted in

this region.

4) Tl'lat SyliCh..c.-ooos/

T S Todects
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/4) That such dllowances and facillties vere
e anmubsihasn st .
admitted by the dudit autho_ritle_; :m the past.

Reference in this connection may be made to letter
NO. 1-3So/A/2623/E;c(3) dated 20-2-87 of the c.w.,E.
Tezpur whereby Ministry of Finance, Departmentvof
Expenditure 0ffice Memorandum No. 200414/3/83-EIV, -
dated 29-10-86 sent under CE,52,was forwarded to the

. ;} .
WW respondent No.3, Reference in this connection may

/ ' also be made to the Ministry of Finance, Department
/
},of Expenditure office Menorandxmﬂéoo 20014/4/86~ .
- 4

' ?)5 e‘ E~IV dated 23-9-86 making speciial mention of the = .
A Y
M"“‘ employ ees posted i'n.Arunachal-Prade%qd to letter

NOo Pay/24/1V/PC dated 20-2-87 of the C.D, 4, ,Gauhati..

/S) That, however, in so far as specilal-
m%
compensating allowance is conc erned, the C.D,A.
. i - TR g N,
A o s A i

Gavhati as per letter M/D dt. 31.1.95 and 17 .4.95

‘ “) allowed the applirants to wiJrhdraw the beneflts with

o —— I, o o ooy
A

effect from 1.4, 93 instead of 1- ]2 ~-533. The app]icants
)MWMMM b

begs to state that they have withdraw the said

benefits as per the order of the authority, from

1.4.93 under protest,

6) Be 1t stated here that with regard to
special duly allowance as per memo dt. 14-12-83,

and 1-12-38, the applicants has filed a petitlon No,_ N

0.4, No. 61/95 and after hearing the matter your X
lordship was plr,qs ed tu dismissed the chltlon.
on 3.7-95,

'contdc.o.....G/

o kot o v



w 1) That on the laf¥ part of july the petitioner
was informed by the office that CDA Gauhati vide its
letter No. Pay/Ol/y'dated 26-1-95 has directed the

v CeW.E, TezpurEE”recovery the said amount of S.C,A.

o - —

which was paid to the applicants w.e.f. 1.4.93.tp

R R Dl e <res Sy, - .

1/95 pending clearification from Ministry of Defence.
(»\‘__Jﬁ"‘::&..:\- e
v The amear ESE&e to 31.1.95 will be paid after receipt

of clarification from the Ministry.

(Copies of letter dt., 26.,7.95 and 31.7 .95
are enclosed hereto and marked as

Annexure - A and B, ).

8) - That the épplicants begs to state that the

authority has already gave to direction to its local
L .

Aduit department to recovery the said amount a$ ‘SCa
which was paid earlier to the applicants from the

salaries inspite of the 0.M, dated 14-12-83, 1.12,88.

[} —— s R ,. - . .
(Copies of 0.M, dt. 14.12.83 and 1.12.88
are enclosed hereto and marked as

Annexure C& D) .

Se Grounds for reliéf with legal provisions g

i) For that the applicants are entitled to
special compensatory allowances as per Office
memoranda dt. 14,12.83, 1,12,38 in as much

as the gaid memaranda have been made applicabl

& all civilian centrel Govt. employees and

cannot be discriminated against.

COntd,.....oo7/

TdenSshg it adecs



ii)

114)

iv)

v)

~ T -
For that, the departmental authorities have

been seized of the matter since after

1= 12.83, inltially by maklng payments in

accordance with office memorandum dt.
14-12-83, thereafter by making Orders stoped
ing such paymentg and directing for

recovery of amounts alt eady paid that to

. without seeking any clareficatlon is

grOSS violation of the applicants right

which is guaranteed under the constituion

of India.

For that notw:.thstanding payment of °CA to
the GREF personal they being entltled to y

allowances and benefits under 0,M, dt.

14-12-83 and 1-12-88 also, the applicant

are also entitled to such allowanc eg ~az'nd
benefits, effective from 1-12-83 but the
same ‘Was given effect from Geprdvad 1,4,93

which deprived the applicants from their
legitimati right,

For that the respondent faivl to understand‘
the Order dt, 3-7-95 passed by this Hons ble
Tribunal in letter and sprit as such the
Reepondent issued g dlrection to recovery
the $Ca from the applicant, whdch is

miscarriage of justice toward the applicaﬁtsi

For that the applicants being posted to

high altitude of Arunachal Pradesh, the

necessities and veseadBy

it bnles



6. Details of Remedies exhausted i

-8 -

necessities and %’sential services of life
are care at swh places and are available
only or payment of abnormally high prices
which is far, what‘ unless the applicants are
compensated by making payment of allowanc &e‘
‘and ser%rice benefiﬁs ags per office memoranda
‘dt. 14-12-33 and 1-12-838, they shall have to
face grave . Injustice aha serious injury
that q’h% to be remedied by protecting
them from the vide a§ discrimination that
is guaranteed to them as citizen/public anp-
loyees under articles 14 and 16 of the

cbnstitute.

»

The applicants declare that they have awaited af
all remedies awaitable to them under the relevant
service rules etc, as would be revealed from

paragrophy 4 above.

7. Matters not previously filed or pending with.

any other Court g

The applicants further declare that they have
not previously filed any application,‘ writ
petition or suit regarding the matter to respect

of shich this application has been made, before

any COUrteesees .‘. 09/

TSk () Brdues
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any court or any other authority e®® or any other
Bench of the Tr.ilburnal nor any such application,

Writ petition or suit is p{_end'ing before any as them.

8. Relief Sought

The respondents may be orderéd/dj_rected to pay to
applicat$gh the special compansating allowanc es

| in accordance with 0.M, dt. 14-12-83 and 1-12-383
of the Central Govermment as referred aboveawd

Lo be Ndaared K 3eXordds u el di- 26.7 65 (Bwacy b A
@ ana 91 705 (Mvascwac BY , ~ :

9. Interim Order if any prayed for .

The respondent may be directed not to give effect
of letter dt, 26.7.95 issued ‘the $r. A4.0.(D) and
letter dt. 31-1-95 issued by a.0. and also be Girec-
ted not to recover the arrear amount paid to the
applicant pending the clarfication from the Ministry

of Defence.,

10. In the event of application being sent by

registered post etc, :-~ Not applicable.

11, Particulars ’of Postal Order

of P.0. No. 09 gl

filed in respect of application

fee& date Be.¥,0r issued by Gauhati Head post
 office fee RBse 50/= payable
&t Gauvhati is annexed hereto,

12, List of_ enclosers 3 annexure. Ii,é,C)D

contdesacesealn/
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VERIFICATTION,

I, Sri Tikendrajit Brahma g soh of Late
Bhabendi‘a N. Brahma, employecd under the @arrison
Engineer, 859 Engineer Works Section C/0 99 A.P.O.
do hereby verify that the contepts as para [, 4 [ Z}._

~of the appli'cation are true to

my personal knowledge and paras 2,3,5 are believed
to be true on legal advice and that I have not

supported any material fact,

T'.' /‘ Ar'\\ 2. M
SIl/\G NAT'EJJJR Erznt\

dt- 3128
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Cepy of TDA Gauhati lstter Ne, p.y/mix dates 26-7-35. atixxaad

#; Wt
P .
o Bub pqvmewr gF _SCA (RL) IN RESPECT OF INDUSIR{L _STAHF

it nas bean Iatimated by yeur ARAD GE that oayment sn
accuunt #Mx of SCA (AL) (alunguith F3C) has besn mads ta Induati_,l
parsennel fer the goriucd fraom 1e4«y3 te 31-5-95 in spite ¢
didagreansnl with 1uditi
- A8 par M/ lettcr €t 31=1-55 end 17=4<05 Dafancs Civilians -~ .

sorving nouly defined fudified Field Arens ve antitlod tz SCA (RL)

arid ctheyr allswancas wel 1=4~93 2nd ne Fisld sarvice sancessign
.M 18 gdmissible theough dhe Guwie lotter vas is-udl on 31e 1e 934

. The paose ragardinf paymsnt of . arrdsrs cn accaunt SCA (L) Per
the poriod 1w4=05 te 31=1-Y5 ond rosevery of s:ot ef Fras Ratien/
Single. acoammen iien alvegdy availad ic uneer ne2furonc? uith ~
higher audlt authezity Por clarificatien in censultatlien of Mine

of Defance, Tha caze is still under consisevacicn with in sff
dafonee and in msanpima i1t has besp dacids! thaot veccyery of cest
of free ratie n/singis aovommaddtxon alrcady availed prier ts
31=1=35 may nct bo mgdes Similarly and payment on accaunt of

of SCA/RCA/S8A uay net bs made Pur tha perisd 1=4=33 to 37e1=95
payaen.. uai (-z-ﬁb‘may b6 gemitted in o228 ne FoC(Fres Rati.n/
ae&aamaaatlaﬁv’i‘_bewnn aVaIIﬁB.

e

£

.o 1n uiau ot pcnding clacrifisatien ragarding upr¢CatlQn of
pxav¢eiuns wi” Win of Duiencs Jutter di 31185 -nd 17-4«95 payment
on ancount #f SCA(AL) Per tha poriod 1=¢=93 snuards alragdy made is

tregular and unsutherised znd requiring r3cavsary in lumpglm Prom
thes anwd epouing say bille witheut gny cefisidcrstion ond intimgted
te ihis ofTicv. ARU Shixlunn fiaB olraady teen ‘n*tvcc“a‘ tp_
effact secuucry in lump=sume '

- .. A3 par fin of Def lentar dt 13~1=95 certain Ares of Aruncahal
| Pradash nava benn claosifisd beth Field and Modificd Fiald Arsa
@8 welle Plsace intinpte specific autharity claaaify;gg_xgur
‘offioe. lecatien in Megifled Fiolf Arsa. T leocetad in modificsd
f_iﬁl areay facility of F3C may Lo ateppaé furthuith anel rscevery
. any Trad 1~7=093 on accoun’, of cest =P Fras R-ticn/Sinale |
| accemmedatiun may be effected bheafsrs lenfwiny SCA(RL jo

L

In Puturs advice ef yeour AAD GE cn finzncisl mahter may
inveriable be agseoted te puoid gny CIMp=g licatizn which has
arisen nw. -

, Se A (P)
Copy tu =

y i |
ey@_ gA’UJff ' ‘Coantd. & Pf2

~

W
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1§ AAD CF
- 889 ,EL,‘::

& - BRxEN%

- BE 3nillang Zons ( .

..=hillong
| 3é"CUE'Tazpur

4T ALACA) Tezpur

PRGN

on

Wetsto hdo Neo A/113/XTI! dt 7-7-35,
d2 1% divected te plzce tha gueunt tq
5CA780L) payment undar 510 and ePfect tooo-

vary in Lunip=3uis SSR{RL) may nut ba -
admittod yolcss 730 is uthpQC.

- Thid o°fiee eircular vw Pry/01/105 di
30=5«95 may oe raeferred toe

V- -

WITH A REJQUEST 1D I39UT suiizble Inst, tb
GE 839 ZWs to efrecu recwory in Lump=aum |
wieunt! of dirragular wné ungihaerisad paywsnt:.
uf SCA{RL) to Defonse Civiliane. including -
GFicere and glus 3 Licp T304 A.&‘ _ -
Freos Rabion/3ingiz gocoamsdaticng i_23" >

Alzc gonfirm that 050 .5 {s lecated in, -
fedifisd Field Arc > '~s par M/D lettep
’ ‘éb ]U’1”J“"O

for infermatian.
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- **Area Ascounte OPfice, Zorua Villa
.+ ~Shilleng ‘lettor no, PM/1/306-CI dt 31~7-95.

- s

e
"v'*"*’l;‘,

o Sgh g3PECIAL COMPEN ERA ALL
- L EETTUATSS b refWesy ar

It qas bm;n dirncted by the CDA Guuwahati ‘te s:écwar tﬁq/

SATORY (3L) ALLOUARCE FASH

. canount ount of SCA(RL) pelid flem 4/33 te 3/95 pancing 'Q}_lg"
“#iliaablen Prum Ministiyer wEFenpe, The arhBars prier to
L2314 95 will be paid -aftey rocfipt cf clavification Prem the -

U Rintstry o " , i .
.77 A8 such the payment made from 4/93 £5.1/95 dn the

‘~."‘{7;ab:zv'm_ accaunt thpough the f‘allauﬁmg»vaucmrs' have boan anted -

far ressvery from the gay bille i

S . .
,-.-x.’{"‘fha recevories iay plessa bs 3fzciig crem the cenosped
% Irdirsoted involed in the Pellewing Bills to comply will be

+ - Hirective o thwe CUA Buuahatis

1) J1/Cash/30 db 28,5,95) | } :}

2} 01/cash /3 4t 295495 :3'7?&;9#@

3) 02/tan /734t 205,95 | ' |
&) 03/Cash/51 dt 1745095 . | G
5). 05/Casif15 At v_2_;s;§._~95 ‘_; e UL

. | ! | >
8) 81/Cash/71 dt 5. 35, - ‘ “«5 /

| | P e
~ Tha2 sy pay bill Bearing veusher no. U1/Ca%/69 dt '
- 28¢8 550n gccount of Saymant of SCA(RL; is returnsd ynpgssea -
- for rhs reasoa statod abwea‘-/- :
.,
) v

* e

S/ vexmx =y e

Y } , ( AP Sinan )
MLH/ | - Agoount OFF{oae
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NEW Lellif, the 14+th
DECLID L 1903

ubject =~ ALLCLA

dObbi b AT DB bt Q&
BTy b G 1) L-l:& {
A VRN e homdidetite O

The need Iey atipacting an¢ retnining the servicc. of competent
(}gﬁcers i’(‘)r Bexvice fn mopliorth Iastomgiﬁg}on ccrprioing ‘t!?i atiutes
ol A8gon, rl€ghaleya, Neaipuyr, #2gal:nd and Tripurs ana the Unjgn
Terxitories of Arunachal Pradesh auu liigors@ has been engoging the
attention ot the Government for soue wli€es The Govexrnuent had eppolnted
a coami ttee under the Chairuwnohip ol Scoretary, Leparticnt of MCerponnel
& Admingptrative Felorm, 1o review the existing allowanc<u and tacili-
tlos admoeible 10 the varlous cateporios of CAVILLAN Centra) fOyvern-
mn4 emloyces serving the this regzion & 1o suggeat suitavle Lipmrove-
nenige TUe recommendation of the veunmittee have bewn carcrully
considercd by the Gvernmcat and the Prépldent L8 now plesern to

dceive a9 followe s-

Y, ,E.I{
g, Op wOndh bavipll

4.
wr &

(L) nexuie of nogting/aepulatiquns

There will be a fixed tonure ol posting of 3 yetru at a tine
foxr oiricers witn veavice vl U yewun ol lebe anu & ycory ol o
time for ofiiccers with wi¢ than 1U years of worvice, Pericusg of
leave, irvalning, cte. in excess of 15 day per year viil be exclu-
ding counting thc tenure period ol /3 yearu, Ofiicers, cn gomlew
tion of ihe fixed tenure cf scrvice mentioncd cbove, 1oy be consi-
dered for posting to a station of their cholce as mjar as pocsible,
Satisfactory perforrmance of wnties for the prescrilbica icnuze in
the lorth kast shall bec glven due recogubition in tiw casc of
eligivle oflicero in the mtter of s~

Tae perios of aeputaiion of the ¢entrol Governuent eiploycen
t0 ihe states/Unjon Tetritoricu ot the Noxth fustcun jeplon will
generally b¢ ior 3 ycars uwhich con be extended in caceniicnal
cases in exigencies ol public wcrvice as well as when the euployce
concemed {8 preparcd to stay longer, The admiussible deputaiion
allowance wil a‘iso continue to be pald auring the period of
deputation so cxtenaed,

il) b for ¢ A .
N5 T O TR AR W

() rromotion in cadre pouts}
?3) Ceputaiicn to central temure posts; anw
¢) couree of training abroad.

_ The general rc%giremont o% at least three ycars scrvice in a
cawe peal beveric o ventral tennre deoutations ma¥ also be relaxed _°
to two years in deserving cases ol icritorious vervice in tae Forth

 :4: 4 L'&St. - .V\

conwcotvoo ‘02
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i A Bpecifio entry ohall Lo wwe in e CoRke 0f ull euployees who
Ladersd in full tenure of sarvico in the North Frasiexn [egion to

(181) spggial (aty ) AxxR Aklowance

/ ventrutl Wvernoosd et piion eiployees who have all Ingia
transfer liavliity wili be granted a spesiul (luiy) Allowaiwe

at the ratc of &5 per cent of buolo psy subjeot w0 & celling of

e 4W0/= ptr mnth cn posting the any 8tation in the hoxth kastern
Regien, such of trese erplevece wvho are except frei paywent of
Income tax will, rcwever, not be eligible for thie spcoial (Luty)
Allouwarce, wpecial (ty) Allowance will be in addition to any
epecial pay and/or Deputatiin (luty) Allowanse alicauy being -dyawn
gubject the condition thut the total of such spcoial (m‘.y)

Allowanoe R&m special pai'/»cputatlon (Duty) Allowance will not
exc eed Ps, /- Dol Sncclal Allowanoe like Specgya) voapensatory

Allowance will be drawn ssparately,.
(1v) Sneolal Gewpenontory Aliouancess
1. Agsa; and gdegnelayd

The rute of the allowance will be 5% of vacic pay subjecot
to maximnm of Be H0/= p,in, ad:dnsible to all emloyces wllhout
any pay limdt, The absve alleuance Will be admdssiole wurta
effect froum 1-7«1982 in e cage of Assan,

n.u.u.n‘-'u.-‘-.-.u‘....
2. Nanipuz
The ratc of Allowarnce will be a8 follows for the wholc of
Manipur i~

Pay upto B3, 60/~ Bse 40/~ p.w
Pay above kb, 260/- g?igmbg:}igs.p%o?gbgfcﬂ: to
3, Sriou
The rateu of the 8llowvaace will be as follows -
) iliodsdseas - CRONEN SPSLELSGEM T
| e 150/= pom,
() Otoex avees
Fay upto e 260/~ Be 40/~ pods
pay eteve k. 260/-  15% of basic nay subject to @

raximm of B¢ 150/ po My

There Will be no change in the cxiating rate of vpcoial |
Couptnoatory AMlovaiioe ndntoeib) e in \runeohel Pradest, Fagaland and
Mizoram aia the exisiihg rate ¢l sloiurbance Allowancce cdwisuible
in specificd areas of l'jzoram

94/= X XX XX XX
Under Beoretary to ih« Govt o lndia

J(,W . G alae

DU\\. \’(’)L Je }/‘ Lv? L \OO’V\—

(w
! W (D. V.5 Rayudu)
' AL BIR

AGL (1) ‘
For Gatrison Engineer
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vt of India, Mingtstry of Financ e
pepartment of Exp enui tuxe

New Dolhi, the 1 Deo yro.

LYY MR, L
()0 N Ry RRIAYL

Subject 3 3 ‘&Q";ng’_i{; g bk g 5 LT Al B Lba O T
LiCH R BB SO o
L I T L v 8 M

The undersigacd iu dirccted to refer to this Minisivy's Oetie lOe
214/ 3/8 0= 1,1V gated 14th veociwer, 1985 and 30th Maxch, 1984 on the
subJoot mentioned ebove aud to 8ay tr.at the question of mking sultable
1mrovesents in the allowances anu favilities to Centrsl Lovi, employ=
ges posied in Hoyth bastern r.eg:l.on corprising the States ol Asual,
Meghaleya, Monipur lagaland, Jaipura, Alunpchan Pradesh ana Mlzoram
hos Deehd engpging we altentiorn oi the Govt. Aocordingly the Pregident

{5 nou plecsed 1o dcctde &8 followsi-

(& I XBERB S ok BEAAERELICHUREI LN
(1) WMJ-&Q%&M?M&&&

the eviuting porovisions as contuined in trnts Mintstry's Ol
doted e 12.83 will conilmue.

(i1) gelshtare for Gendgal denuiation and_jraining abiead -
spgoial mEntion 4oQuiliciihied :&%ufs ’
Simed in tote Miaistry's

The exilsiing plovisions us col Colle
dated 14,1483 will continue, Cadre authoritics are aavised 10 glve

due welghtage four patiefactory perforuance of duiics “ur the prescri.
pecd temure in the Lorth-kast in the miter of promticn {n thc cadre

ponld, denutction centrsl tcnure post and courses of taeining abroad,

(111 ;mg@%% s ) ALloMangQ, -
) enira B\&f&)‘cf& as ¢iployces who have 111 Indin trunsid

14bility will Ye granted speci. Ll (Iuty) Allowonce at the 1ate of

124 of basic pay gubject to oeciling of e 1000/- per uonth ol posting
to any statiuin 1n the lorth- b2iteam heghone gpecial (Dutyz Allovaice ¥
will be in addition to any ppecial pay "rd/or deputation dut{) allovan—
ce alreaay being drawn gubjww t to the condition that ihe 1otk of such
allowence will not excecd t3e 1000/~ Do lle gpeoial allowuixd lite special
gompensatory (Remo te l.ocality)y Allowance Constiuc tion Allowmice and
Project Allowarce will be drawn sep;u'ate]..,y.

the Gential Govie ¢ililiwn crployces who are peubers of scheduled
Prives and axe cihcxviac eligible 1ox the grant opecial (Iaty) Allow=-
ance unacr this pars ond are excup ed Lrom peyfent of 1ncoLic=Tex Wluer
the Incomo-Tax fot will algo araw ipeoial (IDuily) Allowcrce,

iv) .%‘%x«. itk SOGDS enanto Ty ALLOYELESS

€ I€COo Wnell 3‘&’3.&18 o’Igrtnc 'z::‘:h pray Gomaission havc beer. accep= .
ted by the vovt. aud cpeclal Goiptusatory Allowance &t thu vevised
have been madc effeo tive from 1= 10-86 (1-105-86).

contdOOo o onwgC-z
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(v) to (xii) = Hot upplicaole.

:.&’/
2. Fhe avove orders will slso apply imtatis—mitanczs *¢ the
¢antral Govi, emloyecs posted in Andzian o« wacobax 31.n8s8 ancG
Lakshauweep ioiaaue ohese oxder will also epply zuddsd s :ndls .
to officers ccetod 10 Yoke council, wien toey axe ataticzed o
the WeRe HEJLON :

De Phese orders will teke efrect frow the aate of Lisue.
4, 11 so 3y a8 the nersors Serving the Ingian mcit & Lcounts

Deptte 21¢ ccacernec these oriaers lesue after consvltaid-o with the
Comptroller & Multor Gensxal of India. )

5 Eindii versicr o thaie Mergrancun is attached,
4/~ yxx ETxX XXX

(A JAYAAMAL)
Joint Secretary to the Gott of lndia,

D _5\1_:‘1-~1(o-1\,—¢ -~
(D. V. S. Rayudu)
AE B/R

AGE (T)

For Garrisoa Engincer
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. +j}e HO. 16870OF 1995 / ) \ B
| . Gwwehatt pagen  SHEI TIKENDRAJIT BRANMA 3\1 L
¢ A vty OTHFRS esoe Applicant \

Union of India & Others
80es Respondents *

Written statement for and on behalf of Respondents
Nos 1, 2, 3, & &

is Major M,K. Arcra, Garrison Engiheer, 859 Engineer
Works Section, C/0C 99 A,.P,0., dc hereby solemnly

affirm and say as follows 3-

1) That I am the Garrison Engineer, 859 Engineer Works
Sention /0 9% APO and Respondents No 3 in the case, and
ol scquinted with the facts and circumstances of the case. I have
underetood the contents thereof. Save and except whatever is
specifically admitted in the written statement the other
content:ions and statement made in the application may be
Gewmed to nave been denied. T am compentent and authorised to

&0

file this written statement on behalf of all the respondents,

23 Tnat the raspondent beg to state that the special

Compensatory Allowance (Remote Locality) was ordered vide Govt
« of Indie, Min of Def lett.r No'B/37269/AG/PS-3(a)/lGS/D(Pay/

Seirvices) datzd 3ist Jan 95, The order came into effect

Sl el A - mgr—

wef CGlst Apy 1993. AS per Govt of India, Min of Def letter.

it has besn ordered that field service concession viz-a-viz,
n' e S”@Pl%l campensatory allowance (RL) will be admissible

to the Defence Uivilian employees on representation from

o hame

2l1 Defence employees of thisjorks Section during the month
o5 July 1995 the payment of arrears of SCA (RL) for the

preriod trom Clst April 1993 to 31st Jan 95 was made after

-~

obtaiuing the UNDERTAKING from the employees that "Any over

w ] . ‘ .
27ment of arrears of CCA (L) that may be found at a later date

s

s refundable to this office",

jors
{5

3} That the respondents heg to state that the amendment to the
abhove order was issued vide Govt of Indiz, Min of Def lettor

[

>\.
%: q,,o)(’ ) Contd....P/2
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“Tegzpur at the |

( 2) ' |
NG, R/53726%/0G/PS-2(a)/730/D(E ay/Se?vices) dated 17th April 1995 .
s 7xding Fleld Serxvice Coacessions to Defence Civilian Employeesqp

serving in the newly deriaﬂd area under which it has been

“C

clarified that Special Compensatory Allowance (RL) and other

Field sService Concessions are not admissible concurrently, but

st = - ——

these orders on the subject were received late in this office.

4) That the respondent beg to state that the on payment of
arrears oitSCA {RL) for the above period CDA Guwahati issued-
instruction'to this office and Asstt. Accounts Officer vide
his lettax No. PAY/01/IX, dated 31st July 1995 that payment of
arrears of SCA made to the Defence Civilian Employeés is

et

irregular and be recovered in lump sum as the employees are

r

“availing f£ield service concessions. Both the concessions i.e.

" g

.:5CA (RL) and Field service Concessions could not be granted at
time.

Ain of Def in connection of Govt of India, Min of Def letter

The matter is under examination in consultation with

o

dated 3ist January, 31995 as modified vide letter dated 17th April 95,

%) That the respondents keg to state that the on receipt of
Min ©f Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/service)

{521

dated 12th Sept 95 under which para 2 of Govt of India, Ministry

of Def letter dzted 31st Jan 95 has been deleted and substituted
e
as under i~

——
“These orders will come into force wef the date of issued

of this letter namely wef 31st January 1995, In other
words, nc recovery will be made on account of concessions
like free ratiohs/free single accommodation etc. already
availed by Defence Civilians as part of Field Service
concessions from 0lst April 93 to 30 Jan 95,Similarly no
payment on account of SDA/SCA/SCA(RL) will also be made
from Olst April 1993 to 30th January 1995",

8) That the respondents beg to state that in view of the ' ,
above, it is clarified vide Govt of India, Min of Def letter

NG B/27269/aG/PS~3{a)/1862/D(Pay/Services) dt 12th Sept 95

“that both cof the concessions are not admissible at the same time.

7} That the respondents beg to state that this unit is located

in the remote and hard area at the distance of 140 Kms away from
height of 4749 ft from sea level where evemR

communication to and from is very must infrequeant due to the
rouch terrain of the area. Based on this fact, the Govt of

: ’ i ~ S : ssion
India, Min of Def has declared this area as Field Service Concession

area wherein the cacilities for field concessions are being enjoyed
. % .

- * B s o - -~ .
—— Conu\....;,. ,

A ——
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e Defzxnce Civilisns Empleyecs az per éévt of Inéia, Min ef Def
letter No. 4/92584 /0G/pPs~3{a) /191 /s(pPay/Services) dated 25th Jan®
1964 as rmodified vide Gevt ef Indix, Min ef Def letter Ne. A/2576/
AG/PS~3(b)/146-5/2/D(Pay/Services) dated 92nd March'l1968,

5\

‘:’{s

In view of the clarificatien received sn Gevt of India, Min
&£ Def letter dated 3lst January'%S and 17th April*®S vide Gevt
of India, Min of Def letter Ne, B/37269/aAG/Ps~3(a)/1862/D(Pay/se~
rvices) dated 12 Sep?95 the recevery of arrears of SCA(RL) fer the
werisd fream €lst April'l9%3 te 3lst Jan'%S is required te be made
- 38 SCA(RL) ane sther allewances are net cencerrently admissible y
alongwith Field Service Cencessions, ‘ /f

'?@ nat the Respendents beg te state that en perusal ef sur eld
. recurds, it is revegled that the Civilian employees eof this effice
+ Wore granted SCA wef lst Oct'l1986¢ vide Govt of India, Min ef Def

. letter Ne. 29014/5/8¢/E~IV dated 23 Sep'l986. The SCA(RL) was
" #claimed in respect of this effice fer Defence Civilian Empleyees
thrasugh the regular pay bill fer the menth ef 12/86 sut the sanme
was éisallewed by AAO Shilleng st#ating that since fielé service

—— Ll

. cencesgsiens are being ~n§oyed by the employees of this effice and
theTefere ne “sca(RL) is admissible. In this cennectien para-4 eof
letter dated 23 Sep®l%88 i3 relevant., It states that where the
hill cempensatery 2llewance er any ether cempensatery allewance is
mare beneficial the same may be allewed in lieu of special cempen~
satery allewance, In sther words only ene concesslsn is admissible

a2t sne time, The payment asgainst the intentien of Govt srder cannet

Be autharised,

In view ef the present arders received en the subject, it is
ve&gy clear that the SCA(RL) and availing of field service cencessien
»* ét the gsame time are net aédmissible, Hence recevery of arrears of
 SCEIRL)—fer—-the~ferics from 15t April?1893 te 31lst Jan'l1995 is
>requ1red te ke made as per Gevt of India, Min of Def letter dated
12 Sep®l%95,

The irregular payment ameunting te Rs, 22 98 lakhs made in /
accsunt of arrears of SCA(RL) fer the perimd frem lst Apr'l1993 te
31st Jan'95 is regquired te be depasited with Gevt as the Defence
Civilian Employees of this effice are enjoyed fiedd concessien.

Since the empleyees of this werkz section have been paid the
soa{RL) fer the perisd frem 1 Apr¢?3 te 31 Jan®®S which is irregular
in *erms of the existing Gevt erders and the latest clarificagion
received fram Govt af India, Min eof Def letter dated 12 Sep'®5 on
the subiect, ne SCA(RL) will be admissible concurrently with field

servic: concession., Hence ameunt already paid termed as irregular

is required te be receovered fram the enplayees,
Contéese o.P/‘:‘O';
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93 That with reference te paragraph 1 of the application the

responéents beg ts state that sn representatiggmfr@m all the
Defence Civilian Employees of this effice during the menth ef Jul'
19985, the payment of arrears of SCA(RL) fer the peried frem

st Apr'i9¢3 te 3lst Jan'%5 were made after ebtaining the undere
taking frem the empievees that "any ever payment ef arrears ef SCA

that may be found later date, is refundable te this effice,”

On ‘payment af arrears ef SCA(RL) fer the abeve peried, CDA
Guwahati issueé instructions te this office and Asstt, Acceunt
Officer vide his letter No. PAY/01/IX dated 3lst Jul*l1995 that
payment ef arrears of SCA from €1 April®*l1993 te 3lst Jan'9%5 made
te the Defence Civilian Emplayees is irregular and be recevered in
lump sum as the employees are enjoying fiedd service cencession.
Beth the concession i.e, grant of SCA(RL) and availing of fileld
service concessiens cauld not be granted at the same time, The
matter is under examination is censultation with Ministry eof Def
in connection of Ministry of Defemce letter No. B/37269/AG/165/
Ps~3(2)/D(ray/services) €ated 3lst Jan'%5 (Annexure~I) as medified
vide Min of Def letter Ne. B/37269/AG/ps~3{a)/738/D(Pay/services)
fated 17 Apr'1985 (Annexure=-II)e

183 The both referénce to paragraph 2 and 3 of the applicatien

en the respeondents have ns cemmentsg

11) That with reference to paragraph 4(1) eof the applicatien the
respsﬁdents'beg ts state that this being the remete area lecated at
& €istance of 14® Kns away frem Tezpur, at the height of 4749 ft
shave sea level, the essentlal commedities are being obtained frem
Tezpur by lecal marchants and thereby the cest commedities are very
high, Baéeé en this fact, the Gevt ef India, Min ef Def has
declared this area as Field Service cencessienal area wherein the
fecilities fer field Gencession are being enjsyed by Defence Civil-
ian Empleoyees as per Geovt of India, Miﬁ of Def letter Ne. 4/02584/
AG/ps=3{a) /B(Pay/Services) dated 25th Jan'1964 (Annexure-III)
mo&ifisd vide Govt of India, Min ef Def letter Neo. A/25761 /aGc/pPS=
3(b)/14§msf2/D(Pay/Services) dated 02né March®1968 (Annexure-1v)y

Centdedees P/5Fd
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made on account of.arrears of SCA (RL) from 1st April 93 to

[&2]

(5)

| oy

Howewsr as per the pPpresent PC\¢0 ar der this area has been‘

P EEE = = e e 3

[N

deciarad as modified field congcessional area vide Min of.: Def

g had

letter No, 3726Q/AG/PS-3(a)/90/D(Pay/Serv1ca) dated 13th!Jan 1994
AR

(Annexurs V) and tha paymbnt of arrears of SLA (RL) was made

acco:dlngly on_ recelpt Of Govt, of Indla, Nln of Daf letter "

i_”'”_"_“L - i

NO, 8/37269/AG/PS~J(8)/165/D(Pay/58rvlca) dat@d 31st Jan ''95

= 7?*“:-;—:.

'_(Arnexure 1) which was later amandad vide Govt of Indla,gmln of

Def letker Nao, 8/37269/AG/PJ/3(a)/730/D(Pay/Servlce) datéd
, | , |
17th April 35 (Annexure~II) that Defence @ivilian employses in

I
4

'+ha neul/ daflnad fleld aveas, special Compgnsatory (Rﬁmote

\‘ 9

Locallty) nllouance dnd other allouance are not concu_ggptiy
-u——-g-’—"—tﬁ S 1

admissible alonguluh Field Servxce Concessions',

|
I be
\

In visw of the abova,  both the concessions could not

grantad at yhe same time as clarlfled vide Govt of India, Min of

'Def letter dated 17 April 95 quoted above, as such the payment
’ |

31st Jan 95 is irregulars. The intention of the Govt, oFiIndia

order is vary clear i.e, only ons concescion eigher épecﬂal
Cbmpensatory-Alloua nce in terms of Govt of India, Min 04 Daf
latter dated 17th April 95 or any othar compensatory allopance/
épncession avallable in terms of any oﬁher Govt, oriler uQicheveri

is more bsneficial is admissible,
. : \ |
"It ig further clarified that the concessian of specxgl

Compansatory allowence and field service concassions arsz leen
i
under different orders, the same ars not admissible simultgneously.,
’ ) i

12) That with referance tom paragraph 4(2) of theapplica%ion

the rsspdndeﬁt beg to state that so far the payment of Sb@cial
Compensatory (RL) Allowance to GREF Personnal is concerneh, this
office has no comments fo offef.since the Govt., ordarse r%gardiné
non admisibility of both concessions concurrently are ve%y claar,
x -

13) That with reference to paragraph 4(3) of the application

the respondents have no commants, |

14) That vith referance to the paragraph 4(4) of the application

the respandents beg to state as per Govt. of India, Min oF Def

Cantd..-cop/‘
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fotter No, 4(7)/77/0{Ciw-1) datnd 14th July 80 under uhlch speciaibr1

Com”°nsatory allowancé (nL)thag.Daen.granted initially thm

‘allowance in quecblon is not admissible to civilians who are in rec-
!
eipt of Flald ssrvice concessions, It has been clarifisd by the

Ministry of Finance (Deptt., of Expdr) that the basic condi%idns
) o ' o .
For admigibility of the allowance remain the same, .In cOnFection,

para=4 of OM No, datad 23 Sept 86 (Annaxure=-VII) is ruleVa%t. Itv
~gtates that vhers the hill compensator? allowance or any o%her |
comaensatory allowance is more basneficial the sams may be lallouw@d

in lisu of special Cempensatory Allowance, In other uordséonly DPB‘C'-
cﬁncession is admigsible at ona.tims. The bayment agalinst the‘inten;{

)
!

' tan of Govt, ordars connot be authorised,

15) That with reference to the paragraph 4(5) of tho app¢ﬁcdt10n
the reospondants bag to state that as per Govt, of Indla, qln of

- Def letter No a/q?za /a6/Ps=-3(a)/165/0(Pay/Sarvices) dated}31st
Jan '95 (Annesurs-1) as modified vide letber No. 37269/@64PS-3(3)/
D(Pay/“nrvicéo} dated 17th April 95 (qnnaxurawﬁﬂ‘the Defedbs

Civilian employess ssrvino in the nswly defined modified Fleld

=% m—‘-"“‘"ﬂfwﬂj

N" .
araa, tha spscial ﬂGmpgnsaLorY (Remote Localzhy/ allouance and
- N ,_——-1n?--—v“n
other allces are not concurrently admlsslblu alonguith fleld service-
T " \"w — T R e dirnand 1-;-‘-

concescion. ‘The amployees of thig office are in receipt qF
R o~ ST - g ;
Fiald Service Concession till date, g
i reer YK SR T e — Ay !
16) . That uwith rofarence to the oaragraoh 4(6) of thP apol‘ication_
‘ .

ths re ndents bzg to state that it has bean laid that uqe

memora nda'dauad 14th Dec 83 (Annexure=VYIIF) and 1st Dec 88 are!

meanht for auuraCtlng and rstalnlng the service of competant

officers dosued in the North Castern Region from othar parts of -
the Country and ars not aoonlicalid: tn the personnal balonging to -

thg region where thay= ar=z appointed and posted. 3ince the

]
applicants have baan apponted and ~ostad in the North Zus tarn

Region, 'the claim does not survive and OA No, 61/95 was réJBCEQd‘
17) That witn refarénce to thz paragraph 4(7) of the appﬁlcatl°°
, , _ . a0 on the subject
ths respondents beg to state that the oresent order |
) i

has been issusd vide Govt of India, Min of Def lettsr Noﬂ

8/37259/gg/p?43(3}/1BGQ/D(paY/SBPViCB) datacd 12th ﬁ;ftaq?
* oo 7 .
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, nnexure~UIIi} under uh1"H nars 7 uf Govt of India, Min of
istber Ho, 8/3 “/1“/Hq“§ )/16 /D(Jay/ rvlce\ datad 31st

e ..,-

(Annexura=1; has bzen delawad subs flfuLed as undar :-

" These orders will come into force waf thas date of ik

e
i

cue of

this letter namz2ly vef 31st Jan 95, 1In cther words, no recovery

will b2 made on account of concession liks fres @tlon/frcT

singlp 4CCE

ommogation ztc, zlready availed by Defence Civilian as part of Field.

service ConcassionS'from 1st April 93 to 30th Jan '95, Similarly no

payment on GLPOUUL o: bJA/aFQ/SuQ(RL) will 2lso0 be mada Frcm U1st?April '

93 to 30th Jan 95 #,
Tha above clarificstion is @elf oxplanatory and thers

furthar commants to offer,

[

‘I‘,. b

is no

18) That with peferance to'paragraph 4(8) of the aDDlicatiOn the

re ponde s bag to state that CDA's letter for recovery of

of 5CA (RL) paid to the Defence Civilians employees for tha

psriod

from ist April 93 to 21st 3Jan '95 is in order as par Govt, of India

latter guotsd in zara-7 abowve, Sincs the Defance Civilian|employces

of thie organisation ar: in receipt of Fisld Service Concessions, the

request for grant 3f 5C4 (RL) in addition to fisld sarvice |concession

is not admissible as per axisting orders,

19) That with reference to paragraph S of the application|the |

. r8spondents have no comment s,

20) That wit rafarance to pa“aaraph B of ths aup11CQtlon‘the

,résponﬁants‘have N3 comments.

|
t
]
1
i

21) That with pefarsncs to nﬂrqgrdph 9 of the application|tha .ft

.respondents bzg to gstate that the PlaLlFlCdtLOD recalved From Govt,

of India, Ministry of Defsnce letter No, B/37269/AG/PS—3(a)/1862/

D(Pay/séryice) de ted 12th 3Szpt '95 {Annexure~YIII) has hatagorlcally

u

. . ) , - ) ) i . .
gstabed bhat botih thz concession are not admissible concurrantly anﬁ.the-

stay order passad by the Hon'ble Tribumal may be vacated..

' 22) That with refarsnce to paregraph 10,11 and 12

‘the respondents hava no comments.

Contd... ..P/B
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Worxs Sectien. C/0 99 APC do hereby declare that the atatements ,
mzde in this written statement are true to my knowledge derived’“

frem the recerds of the case,

i sign this verificatien en this the ézg?af Februaryi19§3f“

vafmom —
(WK ARDIRA
MAJOR /% )
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¢ - (:y/52rvicas) diced 31 Jan '95,

cmm——
.

COSERVING T T4z EULY e FINED FIELD AREAS

Sir,

1. I am diroctaod to rafor to Para 13 of Govt lattar No,
37269/4G/PS 3(a)/D Pey/scrvicos dt 13,1,94 and to convay the
sanction of tho prasidant to tha following field sarvice
concassion to Dufoncy civiliczns in tha Newl ,dafinod Fisld
Ar3as & llodifisd Ficld Aroas ps daPTnod IHJghe abova
Mdntionad Tsteor ;= ‘

-

« [
o ‘4”1) J3fanco civilian enployoss sarving in tha neuly definsd
, . Picld urcas will continue. to bo oxtonded tha concession
‘ <///’0num3r tad in innixura 'C' to Govt lattar ilo, n/02586/:7G/
y \§‘4£ Ps 3(a§/97-5/a(pay Sarvicas) dt 25 Jan '64, Defance
_phk/)% ‘civilians canloyczs sarving in laulv Tafinad Fiald ireas
S 39 will continuo to b axtendad tha concassions onumara:ed
L in Mwaendix 'B' to Govt Istiar Nos AP 25762/1G/25 3(a)/
‘v 146=5/2/3(ay/i:rvicas) dt 2nd ilarch 1968, -

-i1) In addition to ybovs, tha Dafance civilians smployess
,a(//‘SOtving in thy naulyd d:finad Field \raas and ‘odifiad
&\ Pi3ld 2rans will b3 sntitlod to paymsnt of Sp¥ETal™
hu&V \ Comnnsatory (.famoto Locality) Allowanczo and othar
2 C allowsnsss c9 adiissiblo to Dafence civilians as par tha
T cxisting instructions fssuod by this finistry from tims
to tima, ~ .
// (;|\)v vy
2.4 Thagy ordors will comz into Forca wes.f. 1st April 1993,
3e This issuzce with tha caoncurrcnes of Finance Division of
this Jin vide thair 00 %o, 5(a)/85-AC (14=94) dt 09,01,1995,

Yours faithrully;

Sd/=x x x x
( KT Tluanga )
Unizp Socratary to tha Sovt of India,

i

addl. Centrsl Gove

MR

A Amxe-I
Sy oof 5ol Iy woof ) lattar o, 3/37269/16/P5-3(a)/165/0 -ﬂflﬁ

FIELY ZZRYIZE CONCESSINNS TO DEFENCE CIVILIANS - 4 1c%s

-,



| I e \Lfi R
one M/ WM‘,—W .

, NO . 8/37269/AG/PS—3(a)/1862/D(Pay/5erviceé§L/
! Government »f India ' :
Ministry of Defence o : % :
New Delhi, the 12th September 95, Y
eI e e a

CORRIGENDU UM

- e e SEE e SR RY e o e wEs

The following amendment is made to this Ministry's
letter No..B/37269/aG/pS=3(a)/165/D(pay/Services) dated
31,1,95, regarding ¥ Field Service Concessions to Defence
civilians serving in the newly defind Field Areas :-

Para 2gmay be deleted and substituted as under :-

fﬁ "These orders will come into force w.e.f. the date
of issue of this letter namely wieo.fs 31,1,95, In
other words, no recovery will be made on account of
concessions like free rations/free single accommodation
etc, already availed of by Defence Civilians as part
of Field Service Concessions from 1.,4.93 to 31,1,95,
Similarly, no payment on account of SDaA/SCA/SCA(RL)
will also be male from 1.,4.93 to 30,1,95%, 7

2. This corrigendum issued with the concurrence of the
@ Finance Division/AG of this Ministry vide their I.D.
NOQ' 1033"‘PA dated- 11099950

Sd/-x x x x %
( L T Thuanga )
; : ' - Under Secretary to the Govt, of India

To _
The Chief of the Army Staff
New Delhi




Annexurg Th ! A

le//(:zéz(/ /ﬁgW*aw“”“ f/jzz;

Copy of “iovt of India, ! i letter o, L/31269/h /103 e) /1307
p{Pay/t exrvices) doted 17 Aprll'ﬁz;/, .

TRELG ConVICE COESSIodS 10 VEYE B E CIVILIAMS
VI L4 TrE win LY Uer i) Ll AlEAS/

[3
.

1. (;'Tho following cmendments is made to this Linistry's loiter
Noe B/37069/AG/630s) /0 Pay/: exvices) datod 31 Jan'vi,regarding
Field Servico Concessions to Uefeace .ivilians lesviry in the

- newly defined Fleld Axeas $- ey

T e ]
———

} " ‘the Defence Civilian employees,serving in the nowl
defined modifled Fleld areas,will contlaue to be entitled

oo | €0 tFe speclal ( ompensatorylieniote Locality)Allonances and
(Fk BtiTex allowance as adaissible to defence Livilans,as
= | itxhexkxy hitaartefore,under - existlng instructions
{ssusd by this kinistry from time to time, However,in
oy | zespoct of Gefensso Livillans enploysss in the nowly
e
\

afined Fleld Aircas, peclal Compansatory!iiemote Lecallty)
Allowance and other allovances are not concurrently admissible
aloa,vwith 13¢ld Lervice .oncessions.” -

e This Corrlgendun issues with tha concurxence of the
Finance Dilvision/A: of this liinistxy vide thelr [.D. "o,
3388/Pa dated 0D April'vs,

— ' ' o Ldf= X K KX % X WX XX X
( L T 7luenge)
Under Cecretary to the Jovt of Indla

( Tele 3 301273v)

-
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. Uppy 0% Govt of Indle Min of Dot Yetter o 4/02584/kms3

sl i R

o Lo
(a)101/'%/ (Poy/ Services) dated 25 Jun 644 | o

COMOTRSLY TG SEENLD T0 CLYLLLNT RALY X0

’]w'n'r’wh: ‘p " n;n'rw'- (‘TIWIT‘G \ ; AY:
Thmrh Lo us.ﬁ:m ed Hﬂm
ZOL I Y 1
{2) ™oe ration ﬁ n aasles apnlicable to cowamn‘ha of ‘me mv
ox i Tiress a8 the saso,onmy Be end fuel, .

{h) _Pros jsnted/uaood anen and st~ ted perviee 'to e:rwnt mani.\lu.

{¢) Ixeo olo}hing of minimun cguential esale ¥f Arzy persoamel

17 the (Px2¢ Commender A0 dn Mr Tbroa Comnond eonolders, the
isme. of oueh oloiping for cpeential foy OP rm'zonc. ,

(8) TFree vemitarse of farily ellotrents, |
(e) Tree nedlesl treatmeng and hospital treatmnt

() !b&md[injur' or f‘arﬂ¥ pension or mawitg wmder G!ﬁiﬂx‘ :
YXXXVITZ CST or friy Instiue ion 157/57 AHL 20/58, asg the sane
ray ¢ for Gompenuiilon under ihe workoien eormpensal 1on, ent

vinre a2onlicakle, v

(7)) = Yosapg frge forese 3.0%&1‘5 Doz sndivicusl per vgmr

“K' .

-'!I‘h) snitianee vLEhn m‘cd.tm ‘.Lin“. o mne‘y "!rc.e :':e m.; mc&‘rm

’i‘fﬂuwn owm-a eo of sonmesions upto the ninliam wilce’ oi’
Rz, 20/« Pil per 4ncividun),

(3) Tetemston Mmly ocesn allotted by Gw¥t, at the old Mty .
yiatics on soypend or nomel wnt, If the asen retain ie
requled 4o e mBervies, the fanllien may be shifted to :
altcimative acop yhacther serviss, fhe farilies mey ba shiftsd
1o ol tpmmoilve whether umpropllute or ln%rior to the ata'tuu ct

"t’ﬂ "‘wd.'r“ Aad, ew%:msd* v N T T
: . " v v PR
l'ote s-‘lcamarmn;gJ allevanees will continue to be a\Agn.ae&bxa :

)
v v ) oy

2, The eonotseion 1 (J) above is ampitaenle unly
in rcepeot of Sonn held by the Min of Teof sepexats
orders will follow in r/o of below;ina ‘bo mn

of VHOR,
gan /W’
- X X XX ‘ ,‘
¥ Amameon ) Aldl‘&ﬁn}ﬁﬂl-
Major : Steafing Conusel

‘tarxioon Mglr.eer
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, coﬁy of Secret letter No A/25761 /ac/p 3(b)/l:é-S/Z/D(Pay/Services) '

dated 2,3.68 from 2% Govt of India Min of Def, New Delhi. §V/ .

T ’:“Sub : Field Service' Concessions to Army Personnel And Defence -

. Civilians In Operational Areas . .
: L

“on | X am directed to fefer to this Min letter NO'A/02584/AG/PSB(a)/
- 97=5/D(Pay/Services) dt the 25th January, 1964 as extended and a

Instruction 7/5/48 as amended from time to time and to say that the

President is pleased to sanction the following modification with
effect from the dates shovn :-

(a) The rates of special compensatiry allowances will be
revised as under with effect from the 1lst Mar, 1968 ;-

Rank ‘ Rate
Hony Commissioned officers 30.00
JCos ' 25,00
Hav 18,00
Nk 15,00
OR - ’ 13000
NCS (E) , : 10,00

- (b) Field Service Concessions will cease to be admissibbe to
« officers & personnel (including civilians paid &% from Defence
i Services Estimates) serving in Municipal & Cantonment areas of (=

- (1)  SRINAGAR, JAFNU, UDHAMPUR and Darjeeling with effect
' from the Ist March 1968

-]

(1i) siliguri & Bagdogra with effect ffom Ist March 1968,

' (1) Concessions listed in ApDX 'A' to this letter to service
‘ officers and personnel and those in Appendix 'B' to civilians
! paid from Defence Services Estimates,

(ii) Special ad=hoc allowance of Rs,
seérvice officers forced to live singly due to non-availability

Oof married accommodation for 2 years, the position to be
o ' reviewed before the expiry of that period,

70/-pm to married

~(1ii)  The concessions listed in Appx *A' and the special
ad-hoc allowance referred to at (ii above will be

withdrawn when married accommodation is available to the
( extent of 50%,

i
t

4 i
L2

| e

2 Field Service Concessions for all the other areas would

be reviewed every two yearse.
e m—r

‘30 This letter issues w;th concurrence of thg Min of Fin
(Defence) vide their U.0. No 279-S/PA of 1968




/ copy / .ﬁf;/f};l////.

Appendix 'B°® to Ministry of
L2 Defence letter No A/25761/aG/ gb

PS3(b)/146-5/2 /D(Pay/services)
Dated the 2nd March 1968

Concessions Admissible to Civilians Paid From Defence
Services Estimates Including civilians Employed in lieu of
Combatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUTTED).

(a) FPree remittance of family allotmentso
(b) 2 postage free forces letters per in@ividual per week

(c) Remittance within INDIAN limits of-money orders and

indian posteal orders free of commission upto the maximum
valu€ of Rs, 30/~ per month per individual.

(d) Retention of family accommodation allotted by Govt

at the old duty station on payment of normal rent, If the
accommodation retained is required to be allotted to
another entitled personnel for exigencies of service, the
families may be shifted to alternative accommodation
whether appropriate or inferiors to the status of the
individual concerned,

- Note := l.; Dearmess allowanges will continue to be
' admissible in full, :

Note:- 2, The concession in (d) above is applicable only in
respect of accomodation held by the Ministry of
Defence, Separate orders will follow in respect of
accommodation helong to the Ministry of works
housing and supply.

Adg, C(;
Ctongy m%iﬁg?
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CERIYALLGH (16G-4294) and arezs above 9009 £t in the
disignatcd rield 7rea in nopendix 'Af,

| 4e HEly - .rea along tns following line and bayond e

<oint 14500 (i 4881) o SLNGY DLstd (RS 28683) « MATAU
(bs E7T7) wni i (MY 1379) . Lhansg (e 2200) REANEHA
(MO 2803) KY~LIN (310 #525) to dth mile -~ sione (Cne ZIRO o
NYARPIN hoad) 9th mile stone (On HPORIJO-LIMEKIHG Hoad)
HOYCH (10 9379) 2nd mile stcona north of YARE (11p 9575)
LOSING (U 3592) DAyt (NP 6208) AN IN (MK 8811)
JRCLLT (R 2407) GUARCHSOH (1M 4502) LABON (:2:7:79)
MAYULIARG (N 0199) CHOwANH (N2 9943) = KWDHU (N4 0125)
velat 5490 {11 1403) '» VIJAYHNG, R (NS 4566),

5 LIGKIE -~ horia ead Derth Last of the line rumming from
2oint THTETT{T 60 - polnt 10140 (LT 17) ooint 10405 (LT 38)
seint 9410 (L1 i8)e= hala Junction - (LT 5373), 2ADANMCITEH (LT
6751) point (12 G6Y).
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o (copy) -/ég7?42;;jgzzﬁ*\n
G, ¢ Gt of India, ‘

Ministry of Finance

£y Deptt of Expenditure

New Delhi the 23rd Sept'86

OFFICER MEMORANDUM

Subjet : Grant of Special Comp (Remote Locality) Allowance of
Central Govt emplowees posted in Arunalchal Oradesh.

The undersigned is directed to say that consequent upon
decisions taken by the Governement of the recommendations of the
Fourth Pay commission in regard to grant of Special Comp(Remote
locality) Allowance to Central Govt Employees posted in Arunalchal
pradesh vide Resolution No. 14(1)/IC/86-dated the 13 Sep 86.
Banction of the president is hereby conveyed, in supe§ssion of of
all the existing orders on the Subject to the grant of special Comp.
(Remote Locality) allowance to Central Gogt Employees posted

"~ in Arunalchal Pradesh at the following revised rates :-

srl Area Rates of Special X Comp Allowance per month (Rs)
No Basic Pay Basic pay
' below of Rs.950/- gggic Basic Basic pay

Rs. 950/-= above but Rs, 1500/-P2Y of Rs,
| below 1500/-above of Rs, 3000/-

but -  2000/- and above
below Rsoand
2000/~ above
but
below
e e em B s e ww e o em Tew - ----....__.._------------Rj—égggzz ——————————— -
1, Diffmxer-icult 150/- 250/~ 350/- 500/~ 660/~
| area of
| Arunalchal
. Pradesh
2. Through out 125/~ 200/~ 275/~ 400/- 525/~
- Arunalchal

' Pradesh except
.| difficult areas,
3

2, These areas take effect from 1.10.86 for the period from 1.1.86
to 20,9.86, the above allowances will be drawn at the existing rastes
om the matopnal pay in the pre-revise scale,

3., Pay means pay in the revised @xscales of pay introduced under the
ccs (RP) Rules 1986,.,R In the case of those who retaihed the exist
scale of pay. It will include besides pay in the pre-revised scale of
pay appropriate dearness allowance, addittonal dearness allowance
dearness pay ad-hoc DA and interim relief thereon at the rate in force
on 31.12.85, Where the application of revised rates in a loss to an
employee, who has been continuously drawing the allowance from a date
prior to 1.10.86. The amount drwan by him imediately prior to that date
will be protected by treating the difference between the allowance

so drawn and that admissible at the revision rates as .

to him. The prdtection wil mamdx continues till the employees rem-
ains posted in the said region and becomes eligible to higher amount
either on promotion or otherwise,

Contd.. e¢o2/=
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4.  The Central Govt employees in respect of Special Compensatory
th e

5. The Special Compensatoru allowance will be ¥X regulated during
leave joining u time ang Suspension in the Same manner as City
Compensatory allowance under this Ministry's office Memorandum No,
2.((87)-E~1T (B)/64 dated the 27 th November 1965 ag amended from
time to timE.

- Govt belonging to Gmoup B; C and D only, These orders will also
apply to the B,C and D civil S_eq =s _paid from the Defence
‘Service Estimates, In regard to armed Forces personnel ang Railway

Employees the Sparate orders will be issued by the Ministry of
Defence and Deptt of Railways respectively, o

7o In their application to the staff of India Audit angd Account
Deptt, these ordegs issue in consultatinn with Controller ¢
Auditor Genera) of India, ~

8. Hindi version of the order is attached,

SA/=X=X=XmX~X=x
( R Verma )
Joint Secy to the Govt of India

e T ¢
SA/ =X =x~-%=x ‘

( PT peethamner )

Lt :

For Garrison Engineer.
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) 1kt nced iy attupoptir- and rctairing the sexvices of cometent )
CiTlewa S oo avied 10 e lorth lastcrn ic don coipricing the Ltuies
R -til-yz, - Hiipur, «3g821l:nd and Wrisura end tae Unign
aaLiwiits of jguncehel Pidaesh wne lizorad has been engagiag the
“etewtion oo thG tgvermxat for cour theze Ghe Goveruzent had appointed
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CAGLd At n iV Q0L Sl, W Tvicw th. Cuioting allowancces and facilie-
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(1) wras of posians/cemtation:

Lhice will Lo a fixeu {anure ol Jocting ot 3 years at o tirne
Lor ollicaac i ceuvice 0 1V yoeors ou Loy anc & ycavy Lt a
tie crof.lceis vith coic thon 19 years ol service, Periocs of
leave, fasiaing, ete. iu execss of 15 duy per year will be exclue
alng ColLing e Winic geticy of /3 years, Cfficcers, on Ccolple=
tien ¢ el 2ilew waure os ceevice aldoned above, fay bc consie
desie Lox eutii; to a static. of helr cliclse ag XIUY &8 pousible,
watlon oLy ptrior.ance cf wutics ior tac preseribed tcnuie in
WeLezth caot stall be givea cue recogidiion in the case of
Cliivle oisivees in the atier ofsa

Whe pariou 0 weautation of the ventrul Govirnuit ewbloyces
1o ihe gtotec/liden sGaitoricu ot e .orth tastem scion will
Guiczally b s 3 years which can te extenueu in cirepiicnal
cusSey 1l cilpaeies of ublic servicce wo well ag uvien tie cployee
colcLint G 1o ni¢Hurcu to stuy lonces LYhe adxigssible ueputatioa
allowwice wiil clco contixme to e pulc wring the periou of
deputaticn o extenuce,

(1) jedghtuce vor wentral degrdtion/Sralnirg ahraad
{ et st ties L b 30 vonaiuenal oL rianyea,

(2) Dromilcn in cadie pouts; i
(b) ceputation to cantrel temmure posis; anc
(¢) course of tzcining abrosd,

“r rezel acetlicnint of ot lc-ct thrce years swrvice ia 2
Catae polv o tucdan oo velitval fomiae denvtations :::x{ also be reclaxed
te o ycous in Gcetrvis, costy ol writorious service in tne Nortp

Ex lust,.

Contu... vee 0.2
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